l'rom

Mining Officer.
Mines & Geology Department
Panchkula

lTo

Regional Officer
Haryana State pollution contro] board
Panchkula

Memo No. MO/PK] ./ gq 5} Dated: 9‘3( )113.0‘)-.

Subject: OA No. 668/2018 case titled as Surinder Singh Vs State of Haryana.

Kindly Refer to your letter no HSPCB/PKI./2020/4440 dated
10.02.2020 regarding subject noted above.

Enclosed herewith an affidavit on the above matter duly attested from
Notary Public Panchkula after vetted from Sh. Rahul Khurana advocate for further
necessary please. The above mention case fixed for hearing on dated 03-03-2020.

This is for your information and further necessary action pleasc.

nclosed: As above
~S)%. 4.
Mining Otficer.
Mines & Geology Departiment
Panchkula

Endst No. MOPKL/ 9q€§1-—39 5 5 Dated:  3.q/5 ]y 5

A copy of the forwarded to the following for information and necessary
action please.
I. Sh. AK Grover Senior Advocate Standing council Haryana
. Divisional Commissioner Ambala Division
The Director General, Mines & Geology Deptt, Haryana Chandigarh
Deputy Commissioner Panchkula
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Mining Ofticer
Mines & Geology Department.
Panchkula.




Before the Hon'ble National Green Tribunal Principal Bench at
New Delhi

IN

Original Application No. 668 0of 2018

Surinder Singh
......... Applicant

Versus

State of Haryana and Others

......RESpOndents

Status Report by way of affidavit of Bhupinder Singh,
Mining Officer, Mines & Geology Department, Haryana,
Panchkula in compliance of order dated 08.01.2020

[, Bhupinder Singh, Mining Officer, Mines & Geology
Department, Haryana, Panchkula, being well conversant
with the facts of the case in my official capacity and being
competent to swear this affidavit on behalf of the State of

Haryana, do hereby solemnly affirm and state as under:-

1. That this Hon'ble Court in above said matter initially vide
orders dated 04.09.2018 treating the complaint ol Sh

Surender Singh as O.A. no. 668 of 2018 directed the

District magistrate Panchkula to furnish a report.
Subsequently this Hon'ble Tribunal, vide orders
19.02.2019 constitution of a three member Commitlee
comprising representatives of Central Pollution Control
Board (CPCB), State Pollution Control Board (SPCB) and

the District Magistrate, Panchkula to give a fresh proper

.EI'-/&GA A_report. i .
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That on receipt of the report submitted by the said
Committee this Hon'ble Tribunal vide order dated
23.04.2019 was pleased to direct that action be taken
under the supervision of the Divisional Commissioner of
the area i.e Divisional Commissicner, Ambala, in the light
of order dated 05.04.2019 of this Hon'ble Tribunal passed
in 0.A No. 360 of 2015 and other connected matters.

That the Divisional Commissioner, Ambala reviewed the
action being taken for checking illegal mining in the
district in the meeting held on 12.07.2019. In the light of
directions dated 23.04.2019 the and vehicles/ equipments
found to be indulging in the illegal mining /
transportation of illegally mined mineral were decided to
be not released unless the amount of 50% of showroom
value in addition to price and royalty of mineral.

That the Divisional Commissioner, Ambala filed her report
dated 29.10.2019 before this Hon'ble Tribunal giving
details of action taken by all related departments. This
Hon'ble Court on 08.01.2020 while considering the same
directed that a better affidavit be filed on the issue of
recovery of environmental compensation for damage
caused to the environment.

That in compliance of oders dated 08.01.2020 of the Hon'
ble National Green Tribunal the Deputy Commissioner
Panchku-la vide his order dated 17.01.2020 constituted a
Committee headed by Divisional Forest Officer Morni for

assessing the Net Present Value (NPV) of environmental

& 9Fep 20m




service forgone forever and the cost of restoration of the
environment in each case of illegal mining repox."ted in
district Panchkula. A copy of the orders dated 17.01.2020
is enclosed as Annexure R/1A.
6. That it is worth submitting here that in 29 cases illegal
mining were detected on the site of operations from
23.04.2019 to 31.12.2019. The Committee inspected all
such sites and found that only in 20 sites noticeable area
was used for mining. The area of such illegal mining was
ranging between 0.0048 hectares to 1.22 hectares totaling
to 4.16 hectares. None of the area was of any category of
Forest area. The Divisional Forest Officer and the
Committee considering the instructions of the Forest
Department to deal with making assessment of Net
Present Value (NPV) for different category of area noted
that the area was not Forest Area so had to calculate the
NPV for Open Forest Area category. For such area the NPV

rates are Rs, 6,26,000 per hectares. In the light of same the

Committee recommended that total cost for area of 4.16
hectares of land shall be Rs. 26,06,925. In addition to the
same the Committee also took view that cost of plantation
in said area for long term restoration may be required @
1000 plants per hectares. The cost of plantation and
maintenance was assessed as Rs. 1,03,53,491.

7. It is further submitted that as per assessment made by the
Committee total mineral excavated / disposed from such

sites was about 4,09,192 MT [4,00,392 gravel, 83,00

o 2 9 Fep 200
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Ordinary clay/ earth]. Based on the present market rate of
mineral and rate of royalty it was assessed that tot.al cost
of price and royalty shall be Rs. 5, 65,90,800. In this way
total amount of penalty, compensation was assessed as Rs.
6,95,51,216. A copy of the report dated 29.01.2020
submitted by the Committee is enclosed as Annexure
R/2A.

That the; report of the Committee was submitted in the
meeting held under the Divisional Commissioner, Ambala
Division on 29.01.2020. In the said meeting it was decided
that Mining Officer, Panchkula / deponent shall take
further action for recovery of the above said amount from
the offenders. Further, the deponent was also directed/
authorised to file the compliance report before this
Hon’ble Tribunal. A copy of the minutes of the meeting
dated 29.01.2020 is enclosed as Annexure R/3A.

That it is worth submitting here that out of 29 cases in 21
cases FIRs were filed by the Department and the name
and addresses of the accused in each of the cases as per
findings of Police investigations were sought to enable the
deponent to serve notice to the accused offenders for
recovery of environmental compensation and other
amount cost/ royalty of illegally excavated mineral, so the
Deputy Commissioner of Police Panchkula was requested
to proviae the same. The copy of letter dated 06.02.2020

is enclosed as Annexure R/4A.
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10.

The details of 12 accused out of 21 cases under FIRs were
received/ collected from Police Department i.e the cases
where investigations were complete and challans filed in
the concerned Courts. To all such persons notices to
deposit the compensation with in 15 days have been
issued on 17.02.2020. In other cases where investigation
is still pending so the names of the accused could not
provided by the Police Department. [n these cases action
will be taken as soon as investigations are complete and
names with address of accused are received. It is also
pointed out that in 08 cases where vehicles/ equipments
were seized found to be undertaking illegal mining at site
of operation and not released for non deposition of
compenéation as per orders dated 05.04.2019, 23.04.2019
and 26.07.2019 of this Hon'ble Tribunal. It is worth
stating this Hon'ble Tribunal vide orders dated
19.02.2020 has modified its orders with regard to
recovery of compensation to be paid for vehicles/
equipments lying in custody of Police/ authorities. It may
also be pointed out here that other 78 vehicles/
equipments in addition to said 08 vehicles/ equipments,
which were found to be carrying mineral in raw or
processed form not having proper bills to show legal
sources of mineral/ proceeded mineral are also lying
seized. All such vehicles shall also be release after
deposition of compensation as per orders dated

05.04.2019, 23.04.2019 and 26.07.2019 of this Hon'ble
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Tribunal. It is worth stating this Hon'ble Tribunal vide
orders dated 19.02.2020 has modified its orders with
regard to recovery of compensation to be paid for
vehicles/ equipments lying in custody of Police/
authorities

11. That in view of above it is submitted that required action
against illegal mining and recovery of compensation as per
orders of this Hon'ble Tribunal has been taken/ initiated
and is being on regular basis.

st 4

DEPONENT

Place: Panchkula

Dated : 28.02.2020

VERIFICATION:

Verified that the contents of para No. 1 to 11 of the above
affidavit of mine are true and correct to my kndwledge based on
the information derived from the official records, which | believe to

be true and correct. No part of it is false and nothing material has

~Ll.

DEPONENT
Place: Panchkula Aethac- S8/2430 7’7?66-

been kept concealed therein.

Dated : 28.02.2020

rrd at Sr. NC

0%/ Cy&r‘" my
on dt.

NUi Y ul“:.‘n'ub‘
Panchkuld




Subject:-

@mr\nxp; ¢ ’\ R/IA

ORDER

Regarding O.A. No 668/2018 in Hon'ble National Green

Tribunal, New Delhi titled as Surinder Singh Vs State of
Haryana.

In compliance of orders by Hon'ble National Green Tribuna! New

Delhi a committee of the following officers is constituted hereby to assess Net

Present Value (NPV) of environmental services foregone forever and the cost of

restoration of the environment in each case of illegal mining reported in the

district Panchkula.

1,
2.
3.

Divisional Forest Officer, Morni at Pinjore Chairperson 9%/76 S 6075 _
District Revenue Officer, Panchkula. Member gi//62 S35 82 8
Regional Officer, Haryana State Pollution Member 9488382499104
Control Board, Panchkula.

Mining Officer, Panchkula Member Secretary 74€778%923<
Assistant Soil Conservation Officer, Member c%, £60967/3
Panchkula.

The chairperson of the committee is also directed to submit the

report of this committee by 20.01.2020.

-

—Sed—
Deputy Commissioner, -
Panchkula.

No. J/93-/20] MAMC4,  Dated 17-01-£o%P

I Deputy Commissioner of Police, Panchkula.

2. Additional Deputy Commissioner, Panchkula.

3. Sub Divisional Officer (C), Panchkula/Kalka.

4.  Divisional Forest Officer, Morni at Pinjore. N

5 District Revenue Officer, Panchkula.

6. Regional Officer, Haryana State Pollution Control Board,
Panchkula.

¥ Mining Officer, Panchkula.

8. Assistant Soil Conservation Officer, Panchkula.

Deputy Commissioner,
Panchkula. g%
’ /




Deputy Commissioner
Panchkula
Sub:- 0.A. No. 668 of 2018 titled as Surender Singh V/s State of Haryana-regarding.

1n compliance of order of worthy Deputy Commissioner Panchkula issued vide Endst
93.1201 MA/MC-4 Dated 17-01-2020 the assessment report of committee is as follows:-

per the record submitted by Mining Officer. Panchkula the status of block wise

Asg
A E’LC‘I 8 a8 ll”(lxl
T Name of 1 Block | Date of Commence Contract | Status i
; ' Contractor | i L.0.1 issued | ment date | Money | |
! per )

Firm { |
R T R S

il M,
L L6 11.2017 | l(),l} 2018 | 65.62,500 | Mir “es under
| | | operation as per

S ﬂ_ N L norms of E.C_

{ 09.06.2015 1 30 )Q ’O]h | -z:‘.gf‘ ‘535‘ | ?w.t 185 unt

i operation as per
i , norms of E.C

S S il I—
1 Kiratpur Block 00.06.2015 ‘_ 30.09.2016 45.20.835 : Mines under
| . | | aperation as pcr |
1 | norms of E

T 05.00.2017 | 28,03.2019 | 23.,45.833 l:!mmale*

— aumae _+L_.4_ P P _.+,__4_.-4._4
{s | Gobind pm | 09.06.2015 Jﬁnl.ln.:Oi? 0562500 | Terminated
ok ndpur Biocl l ‘ ;
3 Y ! | 1 +
o ! \ I ]
s ; A . = M [
i ChamaBlock | T069017 | 29.06.2018 | 49.75,000 T\fme under |
; . | ' | operation as per {
l o |rvormsefEC
it 6 '-niocks 4 blocks are under operation as per norms of Lic and 2 blocks have been
i \ineral were registered froT

ominated. it is further intimated that 144 cases of illigally mined n
23.04-2019 to till date other than thesg 4 operational blocks

inspection of the sites in which 21 FIRs

1 no. cases of illegal mining were found during the
have been already lodged in these 21 no. of cases w.c. " 13-04-2019 1o till date as per detail
giver 4t serial ae 1 to 21 in the sable below a1 1id the%L cases are under trails in the court.
8 yvehicles were cought in legal t1 wspm[mo" of i nined minera! fron 1=5:20 1% 1o T
7 an amount of Rs. 1260000-00 has Jl*ead'-.‘ bceﬂ recovered [rom 1he 'mp‘“-*' s

it v
. ®rice of Mineral and fine as per Haryana Mining Rules- 20—

Rﬁ"

mineral excavated illegally. |
§ s have been caught in ine and transportation o1 illezal mined
it 17-2019 to till date ar in concerncd peiic ions. These
i oles ase in fie custody of poiiee. : been ‘_:azlgm in transporiatio:
l and 6 no. of B were found ndu 1 1liegal
I ‘, & shol cut of 65 vehicles 9% g0 B 34 the helow table.

17 on total 17812 M1 of
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il of cost of restoration of the areas excavated illegally

{ Table-8)

= Firmtation vost Is calculated fot (2l plants norms a1 mir ¥ 4 mit spacing Gt 11 15 approved by the Chiel Excoutive Oficer CAMPA Haryana's
detter o, NoACAMPA 12010:20/319 ddted 2M6=g" Igglhen me fRs. 3395]1' per day as under -
. _ Year . _ . i
T SeNa, V5t Vear Cost of Affocestation ' 17364
. i 2nd Year Maintenance 120,02
| i ~[31d Yent Maintonance 4338
) i 4th Year Muintenance | 1 1621
B Sth Year Malnlemnu . 1621
L ¥ . i6th Year b s ) © 1621
L i 17th Year Maintenance | 1621
i v “181h Year Maintenance 16:21
i viil " |oth Year Méintenance 1621
1X 10th Year Maintenance 1621 .
; Total 450,71 s =
I Area 1o be restored = 4.1640
: Azea 1o be planzed l two times of the excavated area) :ﬁ::.""m“
: Now of Plants to be planted @ 1000/ plants per Ha RI28 Now.
I
'.L B Schedule oi‘!’l‘a_-ntntian P'mgﬂimmg_:-.” -
f_ ] | Detall of year wise break-up of requirements of funds s asunder -
f Sr. No. Description Rite . lAmount in RS,
A  ormpens oA faconstion Uhatse | Nosof te Per £ i
i 18 Yéar Cost of Afforestation % 838 37364 3111673.92
d i Ind Year Maintenance 838 12002 999527 .
" (il "[3rd Year Muintenance 8328 4358 7362934
; iv 4th Year Maintenance 8328 1621 134996.88
L v Sth Year Maintenance 8328 16.21 134996.88
| vi _|6th Yeur Maintenapce 8328 16,21 134996.88,
| vii Tth Year Maintenence 8328 1621 13499688 996,88
L viil 8t Year Maintennice | 8328 1621 134996.88
{ ix 9th Year Maintenence | 8328 1621 134996.88
7 X 10th Vear Mintenaice 8328 16.21 134996.88]
{ X )
: il ' Totat Churges 5419113
f | IR ] ¢ 3 ) YR £ .
i Supervisory f C})ve_r Fif:adfl %;h&aeﬂanenus 10% o CA 54191 ‘_1
ToTal(A) CA Charges 5941024
§ D Cutchment Area Treatraent’Soil and Moisture Conservation | 30% of the total
; CA 1788307
L Charges .
T G Net Present Vaiuc of 626000
! T 8 2604160
! _excavated land ey ¢ _
} _H B ) 5 _ @
‘ Grasd Total 10353491
‘ -
VA . ‘ i ] .
Sistrict mmeeﬁmmkuta- Divisiona. Forest Officer, Mowgi- Pinjore
4egional Officer, HSPCE, Panchlula. Miining Cfficer, Panchkula S
L ol
assitant Seil Conse anchwila



ANNEXORL k’/.?A
From

Regional Officer,
Haryana State Pollution Control Board,
Regional Office, Panchkula.
To
1. The Director, Mines & Geology Department,
Haryana, Chandigarh.
2. Engineer in Chief, Irrigation Department, Haryana,
Panchkula.
3. Deputy Commissionet-cum-Chairman,
District Level Task Force, Panchkula.
4. Deputy Commissioner of Police, Panchkula.
5. State Mining Engineer, Mines & Geology Department,
Haryana, Chandigarh.
6. Additional Director & Incharge, IPC-II Division,
Central Pollution Control Board, Parivesh Bhawan,
East Arjun Nagar, New Delhi. _
Divisional Forest Officer, Morni(Panchkula).
Mining Officer, Panchkula.
. Executive Engineer, Irrigation Department, Panchkula.
0 Asstt.Soil Conservation Officer, Panchkula.

=%

*-'\o.po‘

No. 4361-70/HSPCB/OA-668/Spl.  Dated: 29.01.2020

Minutes of the meeting regardi-ng OA No. 668 of 2018 titled
as Surinder Singh Vs. State of Haryana held on 29.01.2020 at
04.00 PM, at Office of Deputy Commissioner, Panchkula
presided by the Divisional Commissioner, Ambala,

Subject:-

In this regard, please find enclosed herewith the minutes of the
meeting regarding OA No.-668 of 2018 titled as Surinder Singh Vs. State of
Haryana held on 29.01.2020 at 04.00 PM. at Office of Deputy Commissioner,
Panchkula presided by the Divisional Commissioner, Ambala for your kind
information and further necessary action.

DA/ASs above.,

7 ;\o\ ) o0
£:rRegional Officer,
Haryana State Pollution Control Board,
Regional Office, Panchkula.

Endst.No. 4371~ 72fHSPCB/OA~668/SpI Dated: 29.01.2020 -
A copy of the above is forwarded to the following for

mformatlon please;-
1. P.A. to Divisional Commissioner, Ambala for the information
of the Worthy Commissioner.
2. Member Secretary, Haryana State Pollution Contro] Board,
Panchkula, : '-\;olv
A
,gurRegional Officer,
Haryana State Pollution Control Board,
Regional Office, Panchkula.




No. 668 of 2018 titled as Surir_x:c}'e"r
1.2020 at 04.00 PM. at the "Offisl?
a presided by the Divisional

Minutes of the meeting regarding 0A
Si;ﬂgh Vs, State of Haryana held on 29.0
of Deputy Commissioner, Panchkul
Commissioner, Ambala..

At the outset, Deputy Commissioner, Panchkula welcomed
Worthy Commissioner, Ambala Division and apprised the members prgssL.
regarding the compliance of the order dated 08.01.2020 in the OA No. 668 -of
2018 fitled as Surinder Singh Vs. State of Haryana. As per the directions of
Hon’ble National Green Tribunal A4 betrer affidavit be filed by the Stute on
the issue of recovery of en vironmental compensation for the damuge caused

fo the environment before the next date by email at f’t‘u’f.i‘cia!.«*f-: LEVQLL

In compliance of the above said orders, the Deputy
Commissioner, Panchkula vide Order dated 17.01.2020 (Annexure-A)
constituted the Committee .of' following officers to assess Net Present Value
(NPV) of environmental services foregone forever and the cost of restoration
of the environment in each case of illegal mining reported in the District

Panchkula:-

1-  Divisional Forest Officer, Morni at Pinjore Chairperson
5. District Revenue Officer, Panchkula. Member
3. Regional Officer, Haryana State Pollution Member

Control Board, Panchkula,

4-  Mining Officer, Panchkula. Member Secretary
5.  Assistant Soil Conservation Officer, Member

Panchkula.

The Deputy Commissioner, Panchkula vide letter No.
1957/MA/MC-1V, dated 29.01.2020 (Annexure-B) submitted the report of the
above Sa‘id committee in the meeting. As per the repoit, the sites were
inspected to>assess. the net present value (NPV) of environmental services

" alopg with estimated cost of minerals and the cost of restoration under
compensatory  afforestation and the same amounts to total of
Rs. 6,95,51,216.90/- which is to be recovered from the offenders. The
recovery of the same has 10 be ensured by the Mining Officer, Panchkula.
Further an affidavit in this fegard be filed by the Mining Department, Haryana
through Mining Officer, Panchkula in Hon’ble NGT before 31.01.2020 and



the same has to be ensured by the Regional Officer Panchkula Haryana State
Pollution Control Board that the affidavit is filed well in time being Nodal
Officer in the said matter.

Fugther, Worthy Comm
Deputy Commissioner-cum- Chairman District Level Task Force to continue

issioner, Ambala Division directed the

monitoring the issue of illegal minihg in Pinjore belt, Chandimandir and
Kalka in District Panchkula and take follow up-action in the matter of OA No.
668 of 2018 titled as Surinder Singh Vs. State of Haryana.

fed with the vote of thanks.

The meeting end

R o




AnNexves- R / I-A

Urgent/ Date Bound

NGT Matter
From
Mining Officer,
Mines & Geology Department Haryana,
Panchkula.
To
Deputy Commissioner of Police,
Panchkula
Memo No. MO/PKL/ & ¢+ Dated: 06.02.2020

Subject: 0.A. No. 668 of 2018 titled as Surender Singh Vs State of Haryana- .
Regarding. : "
May refer to the meeting held under the Chairmanship of Divisional
Commissioner, Ambala Division regarding compliance of the directions of NGT in
their order dated 08.01.2020 in 0.A. No. 668 of 2018. It has been directed by NGT that
“a better affidavit be filed by the State on the issue of the recovery of environmental
compensation for the damage cause to the environment ..". In pursuance of the
directions the Deputy Commissioner Panchkula has constituted a Committee o
officers under Divisional Forest Officer Morni (vide his order dated 17.01.2020) tor
assessing the Net Present Value (NPV) of environmental service forgone forever and
the cost of restoration of the environment in each case of illegal mining reported in
district Panchkula. The Deputy Commissioner Panchkula vide letter dated 29.01,2020
had presented the report by the above said committee in the meeting Chaired n
Divisional Commissioner, Ambala Division on 29.01.2020. It was decided in the
meeting that the undersigned was to recover the cost of restoration ol loss cansed to
the environment as assessed by the committee from the offenders. A copy of the
report submitted by the Committee to Deputy Commissioner Panchkula is enclosed

for your reference.

2. © _The list of cases for which the aforesaid recovery is to be affected on
behalf of the State is given on pages 2, 3 & 4 of the report enclosed with this letter.
& .
The undersigned requires the names and addresses of the accused in each of the

cases referred above as per findings of Police investigations to enable he



undersigned to serve notice to the accused offenders for recovery of envivonmental

gl), Thersaid information

compensation iincluding the cost of illagally
may kindly be provided at. the earliest to enable immediate action in the matter. It is
pertinent to mention that the matter is coming up for hearing before NGT on
12.02.2020 and the unde
mistter as directed by Divi

| Conrmigsioner Ambala,

Encl: &s abhove,

Exdst. No. MO/PKL/ 24t %

A copy is forwarded to the Divisional Comumiss
please.

Mines:& Geolo

h “P‘amhzku'hh
Endst. No. MO/PKL{ 9 (7 Dated: 06.02:2020

. A copy is forwarded to the Commissioner of Police; Panchkula, for informatioh

Endst. No. MO/PKL/ 24 4 Dated: 06.02.2020

is forwarded to the Deputy Commissioner Panchkula, for infermation

please.

& 7 Mines & Geology ngartmenf Hai
Panchkula.

ned has to file an affidavit on the action taken in this ~



Endst. No.MO/PKL/ £ 45-( & Dated: 06.02.2020

A copy is forwarded to the following for information and further necessary
action:

i) SHO, Police Station Chandimandir
ii.) SHO, Police Station Pinjore
iiil) SHO, Police Station Raipurrani

iv.)  SHO, Traffic Police Station, Surajpur
N

Q‘?’T

g Mining OfAt%—I:.—
Mines & Geology Department Haryana, -
Panchkula.

Endst. No. MO/PKL/ 26&°9 Dated: 06.02.2020

A copy is forwarded to the Director General, Mines & Geology, Haryana for
information please.

G

Mining Officer,
Mines & Geolog;LDepartment Haryana,
Panchkula.



